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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH,
AT KOLKATA

,‘_/47;/@:;/ No. 05,2023 /EZ

IN THE MATTER OF :

EASTERN COALFIELD LIMITED & ANR. ... APPELLANT(S)
- VERSUS

UNION OF INDIA & ORS. ...RESPONDENTS(S)

COUNTER AFFIDAVIT / REPLY FOR AND ON BEHALF OF THE RESPONDENT
NOS.1,2and 3

MOST RESPECTFULLY SHOWETH:

I, RAJEEV RANJAN SHUKLA Son of Late R. N. Shukla aged about 50 Years, employed /
appointed as the Head of Office, in Central Ground Water Board, MER, Patna, functioning /

officiating as Head of Office at Patna, do hereby solemnly affirm and declare as under:-

1. That I am well conversant with the facts and circumstances of the case, and as such, [
am duly authorized and competent to swear this affidavit on behalf of CGWB, MER,

Patna, in the above matter.

2. That [ have read and understood the original appeal and have been advised to traverse
by way of this Counter Affidavit as reply thereto.

jereto the contents of the appeal that have not been specifically admitted

are a matter of record be deemed denied. S A

onent craves liberty to raise additional submission or file supplementary

In case need arises during the course of arguments.

@\\K/ (1)



PRELIMINARY SUBMISSIONS:

//.xb’?’

1. An application for the grant of No Objection Certificate for ground water withdrawal was

received from Eastern Coalfields Limited, Mugma Area in respect of Chapapur Colliery,

wherein the unit had mentioned ground water quantum as 1500 m® /day without any

mentioned of the abstracted ground water on account of dewatering mining seepage.

2. During the processing of the NOC Application, a letter no. ECL/GM/MA/AMPCD/2021/131(A)

dated 15.03.2021 (Annexure O of the Appeal at pg.102), was received from the applicant

vide email dated 15.03.2021, stating that-:

“The seepage details of last 03(three) years are as follows:

Seepage Detuails
FY 2018-19 FY 2019-20 FY 2020-21
M3/day | M3/yr. M3/day | M3/yr. | M3/day M3/yr.
UG 2.071 756.16 2.9 1058.62 2.48 907.39
oc 49.8 18177 49.8 18177 332 12118
Total| 51.871 18933.16 527 119235.62| 3568 13025.39

This is to inform that the water discharge details of Chapapur Colliery in the

application was given as 1500 m3/day which is the anticipated peak capacity
which the mine can ever reach during the life of the mine. However, your

tion is r
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endorsement of this respondent(NOC Granter) within a stipulated period of 30 days has been
contravened and thus is conditional subject to the contents of Clause - 29, failing which,
penalty/EC/ cancellation of NOC shall be imposed, pursuant to the instant case.
Subsequently, as per CGWA Guidelines dated 24.09.2020 (Annexure A of the Appeal at
pg.34), abstraction charges were sought from ECL on the basis of the reduced quantum vide
email dated 22.03.2021. It is submitted that ECL did not bother to bring to the notice of the
Authority when charges were communicated to be paid on the basis of reduced quantum or
when NOC was issued for the reduced quantum. ECL was completely silent until the site

inspection of extraction of ground water was conducted by CGWB, MER.

. A show cause notice dated 13.10.2021 was issued to Chapapur Colliery for misleading the
Authority by providing false information regarding the quantum of ground water
extraction/dewatering. In the reply of Show Cause Notice received from ECL (Annexure T of
the Appeal at pg 113), it was clearly mentioned that vide Iletter no.
ECL/GM/MA/AMPCD/2021/131(A) dated 15.03.2021, “the mine management has submitted
the peak dewatering details i.e. 1500 m3/day and mine seepage details i.e. 52.7 m3/day for

”

nsideration and r r nth i i

. It is submitted that misleading, irrelevant and repetitive facts have been presented before
the Hon’ble Tribunal in the Appeal, thereby raising questions on the credibility of submissions
and as a deliberate attempt to divert the attention of Hon’ble court from the main issue.
Nevertheless it is not forthcoming in the appeal as to the suppression of the material
particulars at the time of seeking NOC thus ref{;dering the NOC invalid on account of

contravention of Clause - 29 of the NOC and the same has not been dealt in appeal accordingly.

. It is submitted that many of the submissions depict the casual approach of the Appellant as
the figures related to quantum of ground water submitted before the Hon'ble Tribunal are
incorrect. There are wrong figures mentioned at number of places' (such as 300 m3/day and

99.6 cum/ day, which are not part of any document or correspondence in respect of Chapapur

erefore the contravention by the appellant does not have any leg to stand.

o o
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-8. It is submitted that ECL requested for the reduction in quantum of ground water from 1500

m3/day to 52.7 m?/day vide Letter dated 15.03.2021 to evade the payment of charges, which
were considerably higher than what they actually paid to obtain the NOC.

In view of the same the said conduct on the part of the ECL has not been
explained and the same also contradicts the ground inspection report, which amounts
incipient fraudulent intents to cause revenue loss to the public exchequer and as such, such

corrupt practice warrants nipping in the bud with the involvement of larger public interest.

WI PLY;

9. That in reply to the paras I to V are relating to matter of record and hence, do not

warrant any reply from this answering respondents.

10.  That the contents of Para 1 of the Appeal is a matter of record and need no comments

from this answering respondents.

11.  That it is submitted that the averments made in para 2 of the Appeal are misconceived
and denied. This para depicts incomplete information of the applicant regarding CGWA
Guidelines. It is submitted that prior to the notlﬁed Guidelines dated 24.09.2020 issued
by Ministry of Jal Shakti, ground water was regulated as per the Guidelines issued in
2008, 2012 and 2015. The 2017 draft Guidelines referred by the Appellant were never

notified and the same is irrelevant to mention in the present case.

12.  That in reply to averments made in paras 3 to 5 of the Appeal, it is submitted that the
said Hon’ble NGT Order holds no relevance in view of the facts and circumstances in
the present matter/context. It is clarified that the said matter OA 176/2015 is disposed
off and the CGWA Guidelines dated 24.09.2020 have been issued in compliance of NGT
Orders and recommendations of the Committees in the same matter. It is also pertinent
to mention here that no draft guidelines were submitted before the Hon’ ble NGT by the
committee constituted vide Order dated 11.09.2019. B '

@f/ (4)
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A copy of the public notice dated 28.10.2015, 21.04.2016 is attached herewith and
marked as ANNEXURE R-1.

14.  That the contents of Para 7 of the Appeal is a matter of record and needs no comments

from this answering respondents.

15.  That with regards to the Para 8 of the Appeal, it is submitted that these are initial facts,
and not relevant to the present issue. It is not denied that the firm had applied for NOC
through online in an appropriate manner is beginning; vide Application No. 21-
4/283/JH/MIN/2018, which contradicts the submissions of the applicant in Para 6
regarding the commencement of online mode. The issue rose when the firm submitted

false information in March 2021 enclosed as Annexed O of the Appeal (Page. 102)

16.  That with regards to the Para 9 of the Appeal, it is submitted that wrong facts are being
presented before the Hon’ble Tribunal. It is apparent from Annexure C of the Appeal
(pg. 70) that the figure for ground water quantum (Avg peak mine water pumping) is
1500 m3/day whereas appellant stated 300 cu. m/day.

It is also submitted that despite Hon’ble NGT’s directions that all existing
units are required to take NOC since 2015 and public notices issued by CGWA, ECL
applied for NOC in 2018. CGWA had issued guidelines in 2015 and various public
notices, according to which, apart from new industries, éil existing industries were also
directed to obtain NOC.

A copy of the NGT order dated 15.04.2015 is enclosed herewith and marked as
ANNEXURE R-2.

17.  That theé contents of Para 10 of the Appeal is a matter of record and needs no comments

from this answering respondents.

18.  That in reply to averments made in para 11 of the Appeal, it is considered pertinent to

first explain Item 14(a) and Item 14(b) of the NOC Application for Mining Projects. [tem

/—H@Q) Mining Applications is the quantum of ground water abstraction by mining

h Borewell/ Tubewell existing outside the mine for the purpose of drinking/

er uses. Under Item 14(b), quantum of dewatering from the mine itself is

e firm had mentioned 1500 m3/day under Item 14(a) and left Item 14(b)
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19.  That in reply to averments made in para 12 of the Appeal (i.e reason by Appellant for
leaving Item 14(b) of the application blank) it is mentioned here that considering the
experience and reputation of CMPDIL, it is unconvincing that seepage assessment/

quantity was not known to the renowned research institute.

20.  That in reply to averments made in para 13 of the Appeal is a matter of record and
needs no comments from this answering respondents. Mandatory documents were

asked from the firm as part of routine for the processing of the application.

21.  That with regards to the Para 14 of the Appeal, it is submitted that no error has been
made on the part of CGWA. It is clearly mentioned vide ECL Letter dated 15.03.2021
that:

“This is to inform that the water discharge details of Chapapur Colliery in the
application was given as 1500 m3/day which is the anticipated peak capacity
which the mine can ever reach during the life of the mine. However, your attention
is requested on the peak seepage capacity that the mine has reached in the last
three years. It is requested to kindly charge the NOCAP fee on the basis of
maximum seepage the mine has ever reached is 52.7 m3/day & 19235.62 m3/day
highlighted in the table above.”

Thus, ECL had requested to charge fees on reduced quantum than what was initially
submitted (Annexure O of the Appeal at pg:102) which is extremely clear-cut from the
literal interpretation of the said letter.

They had submitted the peak dewatering details i.e. 1500 m3/day and mine seepage
details i.e. 52.7 m3/day for consideration and requested to charge on the basis of

seepage details.

22. - That with regards to the Para 15 of the Appeal it is submitted that the information /
submissions given by a reputed orgamzatlon such as the ECL, subsequent to

submission of NOC application, were considered to be true by CGWA. However, CGWA

observed the vast difference in mine seepage quantum forwarded by the Regional

Office and the details submitted by ECL vide email dated 15.03.2021 and comments
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dewatering quantum stated by ECL, Mugma Area vide email dated 15.03.2021 (which
was 52.7 m3/day as against the initially applied quantum of 1500 m3/day).

23. That the contents of paras 16 are relating to matter of record and hence, do not
warrant any reply from this answering respondents. However, Barmuri is a different

Colliery and its mention herein is unnecessary.

24.  That in reply to the paras 17 to 23 are relating to matter of record and hence, do not

warrant any reply from this answering respondents.

25.  That with regards to the paras 24 to 27 of the Appeal, it is submitted that wrong and
misleading facts and figures are submitted by the appellant. There is no mention of
ground water quantum of 300m3/day/1 neither in any document nor in any
correspondences between CGWA and ECL.

Further, CGWA never communicates verbally, as is apparent from the
communications of CGWA presented by the Appellant.
It is clarified that the process was going on smoothly and the main issue
~starts from the communications received from ECL vide letter dated 13.03.2021
wherein mine seepage data for the years 2018, 2019 and 2020 were submitted and
then vide letter dated 15.03.2021, it was clearly requeéted to charge the fees on the
basis of maximum seepage the mine has ever reached, that is 52.7 m3/day &
19235.62 m3/year.
As submitted earlier in the reply to Para 14, it is clearly mentioned vide ECL Letter
dated 15.03.2021 that:
“However, your attention is requested on the peak seepage capacity that
the mine has reached in the last three years. It is requested to kindly charge
the NOCAP fee on the basis of maximum seepage the mine has ever reached
is 52.7 m3/day & 19235.62 m3/month highlighted in the table above.”
The fees is being levied on dewatering and abstraction from tube wells for

= ther purposes as per CGWA Guidelines dated 24.09.2020.

(7)
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application was processed by CGWA accordingly on the basis of the request for
significant reduction of the quantum of dewatering.

The charges were sought from ECL on the basis of the reduced quantum
vide email dated 22.03.2021, and if it was wrong in the Appellant’s view, instead of
bringing it to the notice of this Office, ECL chose to pay the reduced charges instantly.
Annexed email dated 22.03.2021 (Annexure Q of Appeal at pg. 104)

27. That with regards to para 29 of the Appeal, as submitted earlier, there was no
misunderstanding and the NOC was processed as per the facts and figures provided by
ECL. |

It is a wrong factual submission that requirement of groundwater was
300 meter cu/day for Chapapur Colliery.

It is denied that “it was left for the authorities if they so desired to work out
the exact requirement of groundwater and make an inspection of the mine and
modifying the No Objection Certificate accordingly” as it is the duty of the project
proponent to submit correct factual information before CGWA. Also, there is no such
request from the Firm to this effect.

The online application form for NOC submitted by the Unit is placed at Annexure B of

the appeal ( Page 63.)

28.  That the averments made in para 30 of the Appeal, are relating to matter of record.
However, after obtaining the NOC, ECL did not bring to the notice of CGWA about the

alleged “error” committed.

29.  Thatinreply to averments made in para 31 of the Appeal it is again submitted that NOC
was issued on the basis of information provided by ECL. It is clearly mentioned vide
Letter dated 15.03.2021 that:

“This is to inform that the water discharge details of Chapapur Colliery in |
the application was given as 1500 m3/day which is the anticipated peak capacity
which the mine can ever reach during the life of the mine. However, your attention

equested on the peak seepage capacity that the mine has reached in the last

mine has ever reached is 52.7 m3/day & 19235. 62 m3/month
in the table above.”

Gj/ (&)
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That in reply to averments made in para 32 & 33 of the Appeal it is submitted that
CGWA observed vast difference in mine seepage quantum forwarded by the Regional
Office and the details submitted by ECL. Thereafter, a site-inspection was carried out by
Regional Director, CGWB, MER, Patna which highlighted that initial quantum for which
permission was asked for was close to actual dewatering requirement i.e. 1500 m*®/day.
It is also submitted that during the site-inspection conducted after the issuance
of NOC, it was observed that no digital water flow meter was installed by the unit,
which is a violation of Hon’ble NGT Orders, CGWA Guidelines as well as NOC
conditions. No log-book was maintained by ECL and the pumping data was provided
by ECL only.

Upon finding the misrepresentation of facts, a show cause notice dated 13.10.2021 was
issued to Chapapur Colliery for providing explanation.

A copy of the pumping data obtained from the unit and the site-inspection Report is

annexed as ANNEXURE R-3.

That in reply to averments made in para 34 of the Appeal, the same submission in reply
to para 28 is submitted. ECL did not bother to bring to the notice of CGWA when
charges were asked on the basis of reduced quantum or when NOC with reduced .

quantum was issued. 2

That in reply to averments made in para 35 of the Appeal, it is extremely clear-cut from
the literal interpretation of the letter dated 15.03.2021 that ECL wanted their
application to be processed on the basis of reduced quantum than what was initially

submitted.

That in reply to averments made in para 36 of the Appeal, it appeared that ECL
requested for the reduction in quantum to evade payment of actual charges, which

were considerably higher than what they actually paid eventually for obtaining NOC,

and an explanation was sought from ECL.
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36.

37.

38.
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That in reply to averments made in para 39 of the Appeal, it is submitted that the
charges were sought from ECL on the basis of the reduced quantum vide email dated
22.03.2021, and instead of bringing it to the notice of this Office, ECL chose to pay the

reduced charges instantly.

That in reply to averments made in para 40 to 43 of the Appeal, it is submitted that
serving of Show Cause Notice was a valid step taken by answering respondent after
satisfying itself that ECL had misled the authority. NOC was processed on the basis of
the revised data and request provided by ECL. It is also submitted that through the
letter dated 15.03.2021 wherein it was requested to process the application taking into
account the revised quantum, ECL purposely tried to mislead CGWA by suppression of
facts. Show Cause Notice was itself an oppdrtunity provided to ECL which is placed at
Annexure T of the Appeal at pg. 111, which clearly states the mismatch between the

dewatering volume.

That in reply to averments made in para 44 of the Appeal, it is submitted that a request
for reconsideration was received by ECL and the same was denied by the competent

authority as the replies were found unsatisfactory.

That in reply to averments made in para 45 of the Appeal, it is submitted that since, the
NOC was issued for a reduced quantum, the extraction of ground water for the
remaining quantum without any permission from the competent authority is

considered illegal.

It has been clearly stated that “Environmental Compensation” has been imposed

on extraction of water without any authority and it has been calculated as per CGWA
Guidelines dated 24.09.2020 notified by Ministry of Jal Shakti.

Hon’ble National Green Tribunal, Principal Bench, New Delhi in numerous
Orders has emphasized on the levying of Environmental Compensation for illegal

extraction of ground water on the defaulting units. Violation of provisions of

@hﬂaﬁmal actiwtties were carried without obtammg statutory permissioens / consent / :

ros
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40.

41.

42.

43.

44,

45,
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That in reply to averments made in para 46 of the Appeal, it is submitted that this

contention is ambiguous and the Appellant may substantiate the same.

That in reply to averments made in para 47 of the Appeal, it is submitted that the

Appellant under this para is admitting that NOC so issued was validly done. The
NOC was issued on the basis of false information provided by ECL.

That in reply to averments made in para 48 of the Appeal, it is again submitted that
CPMDIL is the premier research institute in the field of mining, and the process of
determination of the quantity of groundwater withdrawal and mining seepage

quantum is expected to be known by them.

That in reply to averments made in para 49 & 50 of the Appeal are matter of record,

hence no comment.

That in reply to averments made in para 51 & 52 of the Appeal, it is submitted that a
Personal Hearing with the officials from ECL was held at the CGWA office, Jamnagar
House on 10.10.2022 at 3.00 PM in compliance with the Order dated 11.07.2022 of
Hon’ble NGT/EZ wherein no new fact / submission was put forward by the officjal from

ECL.

That under para 53 of the Appeal, Appellant has presented a fact, and the same is
known to the scientists of CGWA who are well versed in the field of hydrogeology.
Entire quantum of water accumulating in, and pumped out from mines is taken as

dewatering quantum.

That in reply to averments made in para 54 of the Appeal, it is submitted that the letter
dated 15.03.2021 clearly interprets that the appellant wanted the NOC issued on the

basis of reduced quantum.

to averments made in para 55 of the Appeal, it is submitted that site

A jointly conducted by representatives from CGWB and the authorized

N}
(11) %/

from the mining unit.
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The Environmental Compensation has been assessed by CGWA talking into
account the information related to ground water quantum as submitted by ECL in
hydro geological report prepared by CMPDI and not on the basis of quantum that
was found during the inspection. It may however be mentioned that the two
figures are close, when compared to reduced quantum, which is drastically lower.

A copy of the inspection is annexed herewith and marked as Annexure R-3.

47.  That in reply to averments made in para 56 of the Appeal, it is submitted that the
Speaking Order dated 28.11.2022 is comprehensive enough to explain the reasons

thereof.

48.  That in reply to averments made in para 57 of the Appeal, it is submitted that the

Appellant under this para has admitted that “the demand so made was only for

1500m3/day as provided in the Application should not have been considered by

Howev m fi

49.  That in reply to averments made in para 58 to 62 of the Appeal, it is submitted that the
so-called ‘demands’ were queries raised by CGWA as a part of scrutinizing mandatory
documents to be submitted for the issuance of NOC. All applicants are expected to be
responsible and error lies on the part of the applicant irrespective of the kind of
application.

As submitted earlier, CMPDIL is a well reputed organization 300 meter cu/day is

wrongly presented.

50.  That in reply to averments made in para 63 to 66 of the Appeal, it is submitted that
answering respondents already given reply in earlier paragraphs. The NOC has been
cancelled on account of false and misleading information provided by the Appellant.

The NOC is not for the quantum actually extracted/dewatered by ECL, hence, it is an

%on and the NOC is not valid.

//ﬁ«- at}% rep y}t‘?) verments made in para 67 to 72 of the Appeal 1t is submltted that a
f

L / f?que:pﬂtg/d
x‘)&

\\

*m‘gamzati’bn such as ECL is expected to abide by the ]aws of this land Any unit

(12) @/
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53.

¥

course as framed by the Government of India. ECL may be directed to pay the
Environmental Compensation for extracting ground water without a valid NOC in the

interest of justice and to set a deterrent for.other units, both government and private.

That in reply to averments made in para 73 to 77 of the Appeal, it is submitted that
CGWA shall take action on any unit irrespective of its ownership whether government
or private, engaged in illegal ground water withdrawal or abstracting ground water
without a valid NOC.

Environmental Compensation and Penalty has been imposed as per law
with the guidelines issued as per notification by the Ministry of Jal Shakti, Govt. of India
dated 24.09.2020.

EC letter 29.12.2021 is annexed as Annexure U of the Appeal (pg. 115).

It is submitted that CGWA is acting solely on the basis of law / guidelines as well as

NGT’s directions on imposing Environmental Compensation wherever damage is

.caused to the environment or units operate without valid NOC. Environmental

Compensation and Penalty has been imposed as per law. The appellant hasld;been made
aware of the relevant provisions through the communications. The CGWA .Order dated
28.11.2022 has been issued after due deliberations and process and the same should be

deemed to be valid.

Prayer :
In view of the memorandum of appeal and annexures appended to it in

corroboration of the contention, it is apparént on the face of pleadings that there is a
variance in between the factual aspect pleaded and annexures allegedly corroborating
the same. It is the settled principal that in the case of variance in between evidence and
pleading, the pleading is liable to be rejected and not to be taken on record.

Hence it is prayed with all humility that the instant appeal being a frivolous one

may kindly be rejected and dismissed with cost for the ends of justice.

(13)
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tails-ot water supply from. other sources and in accor-
dance with the-CGWA guidelinas placed on the
- | website of CGWB. Forany hirther details/ clarifica-
tions the-ground water usersare advised to comam the
nearest office of the (‘GWB

. CHMRMAN' -
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 204/2014, Original Application No. 205/2014,
Original Application No. 206/2014, Original Application No. 218/2014,
Original Application No. 219/2014, Original Application No. 220/2014,
Original Application No. 331/2014, Original Application No. 332/2014,
Original Application No. 333/2014, Original Application No. 334/2014,
Original Application No. 335/2014, Original Application No. 336/2014,
Original Application No. 337/2014, Original Application No. 338/2014,
Original Application No. 339/2014, Original Application No. 341/2014 &
Original Application No. 35 of 2015

IN THE MATTER OF:

Krishan Kant Singh Vs. M/s Deoria Paper Ltd., Hata Road Narainpur
Deoria
And other connected matters

CORAM : HON’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON’BLE MR. JUSTICE U.D. SALVI, JUDICIAL MEMBER

_HON’BLE MR. DR. D.K. AGRAWAL, EXPERT MEMBER -

*~HON’BLE PROF. A.R. YOUSUF, EXPERT MEMBER

‘HON’BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

Applicant:
Applicant:

: Ms Savitri Pandey & Ms, Azma
espondent No. 1: Mr. Yash Pal Singh with'Mr. A
, for (0.A. No. 35/2015) ™"
Respondent No. 3: © Mr. ' Marimuthu P. & Mr. M.K. Ra
Respondent No. 4: R Mr. Marunuthu P & Mr. M.K. Ravi
‘_‘,_,Respondent No. 5: - Mr. S8.A. Zaxdl & Mr. Gulnaz Parveen;,

ash. Pal Singh, Advs
" 2014) "
Mr. Antima Bazaz, (0.A. No 20 of2014)
. Mr. B.V. Riren, Adv. (C!
Mr, ‘Motish K. Sing
(0. A. No. 219 of 2014). -
Mr. Pradee isra, Mt Daleep Kr. Dhayani &
Mr. Suraj§ , Advs. for (UPPCB)
Mr. Muke erma, Adv, for CPCB
-Mr. Avi Tandon, Adv. for Shree Bhawani Paper
Mills
Mr. Rajul Shrivastav, Adv. for MPPCB
Mr. A.A. Aron, Adv. for Garg Duplex, Dev Priya
Fibre, Dev Priya Product, Dev Priya Paper, Dev
Priya Industries, Anand Duplex and Anand
Triplex

th Mr Amit Negi, Advs.

Date and Orders of the Tribunal
Remarks

P m\%‘ Q ?\\ Itenf No.

Kanpur Electricity Supply Company is directed to

provide domestic electric supply upon fixation of separate
{
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meter in accordance with law subject to payment of
appropriate prescribed charges and upon application made
by the Noticee. After hearing the Learned Counsel appeating
for parties we direct Central Ground Water Authority that it
shall be obligatory upon it to ensure that any person
operating tubewell or any means to extract groundwater
should obtain its permission and should operate the same
subject to law in force, even if such unit is existing unit or
the unit is still to be established.

We direct U.P. Pollution Control Board to ensure that
electro-magnetic flow meters are fixed in all these units to
| show their water con;umption aswell as discharge of
effluents of these units. Working ‘of these meters and

maintenance of records in that behalf shall be regularly

supervised by the U.P. Pollution Control Board:: -
The recommendation/action proposed t

the Board shall ‘be placed before the-Tribunal ‘prior to its

implementation. -«

List all these matter on 16t April, 2015,

et e e ,CP
{Swatanter Kumar)
.......................................... JM
(U.D. Salvi)
.......................................... ,EM
(Dr. D.K. Agrawal)
.......................................... ,EM
(Prof. A.R. Yousuf)
.......................................... ,EM

(B.S. Sajwan)
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Eastern Coalfields Limited by S 1 T &
- - sfea fAfAZ
(A Subsidiary of Coal India Limited) (RT3 T o
Office of the Agent, Cha i R EAR
" papur Colliery, Mugma vt AT
vt AT AT 28205

2

Area

Post: Nirsha, Dist - Dhanbad, Jharkhand - 828205
CiN: U10101W8197SGOI30295

e-mail: chapapurcolliery@gmait.com

ey <, T W\‘; 3197550130295
Toq'oﬂ"' U10101 il com

i‘ﬂ"'r chapapurcolliery@gmal

St G G
2021
RefNo.. ECL/ CHp/ AGTMGR21/\ %%y pate: 3,’4?\2/\0
To,
Manager, (AMPCD)
Mugma Area.

Sub:- Data of Chapapur Colliery(UG & OCP) as per Central Ground Water Authority, seeking from

Mugma Area and Mines.

Dear Sir,
As per Letter No. ECL/GM/MA/AMPCD/2021/19 Dated 17/07/2021, the information seeking

from area to Chapapur Colliery regarding Data sought by Central Ground Water Authority after the
inspection of mines of Mugma Area on 7', 8" and 9" July 2021 is as given below.

1) Catchment area of Chapapur Colliery is 85 Acre.

2) Dally Pumping at Chapapur Colliery is as:
a) At OCP, The pumping is going on only In Monsoon period {three month) on an average of 6 to 7
Hr/ Day. - Wit 500 .PM PUMP CAPACITY 2 460 G PM DISCHARGE

ITH Sob G PM PUM cM:aewy-E-
b) AtUG, on an average 7 to 8 Hr/Day throughout the year. w17+, 208 3 ™ L0 ong

3) Excavated Mining area of Chapapur Colliery Is 54 Acre and MAP is in a Separate Sheet.

4) Geological cross section of Chapapur Colllery is in a Separate Sheet.
5) Number of coal seam, thickness of coal seam along with general Dip and strike for Chapapur Colliery

is, Details in a Separate Sheet.
6) Reduced level of Chapapur Colliery is 156.45m (Ground level), bottom of present mming bed is

104.35m and deepest mined surface is 85.30m.
I 24

Sr. Manager ‘ .H W

M\\v\ Chapapur Colliery.

Copy to:-
1. Addl. General Manager, Mugma Area.

2. Agent, Chapapur Colliery
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152 A

Daily Pumping Record of Chapapur Colliery During (2018, 2019 and

2020).
Name of | Capacity of | Rated Date Pumping hours
mine pump Discharge

(LPS)
Chapapur 500 GPM 30.5 LPS | Three month |6 to 7 hrs/day
Colliery a year (during
OCP) monsoon)
Chapapur 500 GPM 30.5 LPS | Throughout |7 to 8 Hr./Day
Colliery (UG) the year




Shixe _

o

(i, o

AN

2X8%.
METADIM
LM

5 3-1U. &~ o' N
- .
R

AND
Sar $TEUE

el i
Rl 214908

Ananaarix

R

Saesmbest

L E

SAMD
§TOME

10:05} ., retiaTRAN

_u;gg.,ﬂ.ﬂ//[(/ BLLEE
CAND
§10NE

2848, 1Al
5553 VP A

—
1.0 = BT

. . !
ftv-"\—}‘ -
YA
Gr. ]”‘ >

Loey

4133

..\\' ' -
L.- ‘"’f‘ QD‘

—L] S00d
Lw-\l_sﬁ.~ KT

SHALE

2077705 v

GIRAY
610 NE

4
s S

A
3oLy

i
i GRAY
(o7 ONE

|

AT

GRAY &
sand
teTont

T

["-//;'J?o/}/,‘odﬂ ac

AP LA,
LR %}_Q:_‘i‘__

L& >

it pg IDDS . -
Ll:t__sufiz :
/.:E-':f\na ,wéau
1654 - '4sol_L
v
SAND
STONE
44:48
77 ARG
wa /N i
S5 A e n R
GRAY %
5AND
gTONE

6920

2205

7282

91-5)

F((f,%gﬂ

A a/z»’éyl'l’

Fbritg

Mfmﬁ&t‘ﬁ
; LLIERY.

Scanned with CamScanner

e

-



%7

(W * ——
A ) I'4 ' a4 . ',

S s e 4a o e .--~.-',. /..‘v*
: W
EASTERN COALFIELDS LIMITED!

\
L
> CHAPAPURTICOLLIERY..
At SURFACE PLAN ~ . e -
7 SCALE #7.:124000 RS
N
- J 1 Gtamear peanIn Adw o coemer
. ey R Al
e e s %gg_/‘—v “MARNGER =
/’{ . “\ . R
)/ . -
7 / N
N
S [y © -

- SEAT SRQUINGLR a7

4

P R—
@) .
i

-l

2
\\8 et
<

~.

ﬁa\':
3

€Oppg, -
4
Vit aew

% ) “"
~ X~ R R s N
- “ #i t )
/ -- VLl am L roo Moo e o '
~ e 8 R S -

N

x‘\ Reqd. No.y 9204/

o\
D
X

R Scanned with CamScanner




— ; e

SITE INSPECTION FOR VERIFICATION OF COMPLIA!NCE OF CONDITIONS OF NOC BY INDUSTRIES/

INFRASTRUCTURE/ I\ifllNlNG PROJECTS

1.  Name of industry/infrastructure/ m \/ng pro;ect C"\GWM C’U"u'w{
RosmKowiald / Nisesa [Drgnbad/T bmklvwd

3. No. & Dateof issuar?ce of NOC: CGWA’ /‘E;\;,%}/‘QTIN/DR,G'/Q 6¢ ,/f’ q 12

NA
2 :jezws

8[H2!

2.  Village/ Block/ District/State:

4. Date of latest renewal {if any):

5.  Validity of NOC (Years):

6.  Date of site inspection :

i

r
7.  Monitoring of compliance of conditions laid down in the NOC:

S.No. Conditions as per NOC Compliance status observed Remarks
la | Quantum of ground Quantum |
water withdrawal m3/day withdrawr? bythe | m¥/day N A
through abstraction firm (Check log
structure book} |
(TW/BW/DW) . ¥
1b No. of DW/TWs/ _ /| No. of DW/ TWs/ / / N A
BWs . BWs constructed | __
1c Wells fitted with Al wellsto | Check at site ,
digital water flow be fitted : NA
meter with flow f
meters :
1d Functional status of | All flow Are all flow meters | Yes/ No
flow meter meters in working NA
should be condition
functional _ x
2a* | Quantum of - Quantum of )
Dewatering of 5270 dewaterin}g 58500
Groundwater m3/day withdrawn by the | m3/day
- firm (Che%:k log
book) |
No. of Mine
il pits/sump’/ dewate 1
ring structure
* constructed
G *,Eew,gt\ermé\ All Check at qlte NO
e h mu%traf'e f ed Dewatering o
o wnth d;gi%!l ater | structures to




jimplemented by
'the firm

l v

flow meter be fitted
with digital
water flow
meters L n
3 Submission of data - | GW nghether ground Yes/ No. Month
on GW extraction/ | extraction/ | water extraction/ | up to which data
‘dewatering to dewatering | dewatering data submitted:
CGWA datatobe | submitted to
submitted to | CGWA
CGWA
42 No. of piezometers No. of piezometers
to be constructed constructed
{Check monthly
Water level data) | {Attach
L photograph)
4b a) No.of a) a) No.of a)
piezometers to piezometers
be fitted with fitted with
AWLR/DWLR AWLR/DWLR
b) No.of b) ') No.of b)
plezometers to . piezometers
be fitted with fitted with
telemetry telemetry
4c | Submission of water | Monthly WL | 'Whether monthly | Yes/ No '
level datato CGWA | datatobe | water level data
: submitted to | submitted to
CGWA [Regional Office
5 Monitoring of GW | GW quality | Whether quality | Yes/ No
quality to be data submitteéd to | Year upto which
monitored Regional Office data submitted:
6a | No. of wells to be Both incore |INo. of wells
monitored around | and buffer  |'monitored around
the mining area zone ‘the industry
6b | Submission of water | Pre- and Whether water Yes/ No '
level data of core post ~ llevel data of wells
and buffer zone monsoon monitored
data lsubmitted to ‘
iRegional Office
7a Annual quantum of :Quantum of water - '
water to be ‘m3/annum iharvesting/ .m3/annum.
harvested/ \recharge as

iNo. and type of
'Recharge
istructures

JURSE
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implemented
inside the!
premises {Attach

photogradﬁs) J
Whether | Yes/ No
structures,are
maintained
properly |

7c No. and type of
structures;
implemenéted
outside the
premises (Attach
photograghs)
Locations of
structures,

j
[
Whether All the

structures:are Yes/ No
maintainepl
properly’ |
8 Recycling/ reuse of Check atsitethe | Yes/ No
water STP/ETP installed
(Attach |
photographs)
9* Water from Activity for which
dewatering in water from
mining/ dewaterinfg project

infrastructure is being used
projects to be put T
to gainful use ;‘

*Applicable for Mining/infrastructural dewateriﬁ\g projects only.

|

, Name & signature of Inspecting
f\,\/‘)\ officer from Reglonal Office
! , A K S b )

Anand Kumar Agrawal
Regional Directar!
Centeal Ground Water pgggieﬂ
riment of YWaler reSoReces,
De«g?nistrv of Jat SE‘.E:’:*.*,.vat.-‘of indla

Darnn

Name & signature of Project proponent
//?{Ré,ﬁ?;esejﬂa&ve of the firm

It
4!;% ‘:f;..* Rt
W B e |

—
-
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8. Status of Compliance of NOC Conditions: Fully / Partiaily / Non-Compliance

9. Valid reasons for non-compliance, if any :

10. Whether action is to be initiated again?t the industry? : Yes / No

11. Details of Action Taken at the {evel of Regional Director :
12. Date of iésuing Show Cause Notice::

13. Follow - up actions taken/ recommended, if any:

Recommendation of Regional Director : Recommended for renewal (Yes/No)

Name & Signature of Regional Director




